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C- 

G. Narai Murthy Applicant 

em• 

vs. 

State of U.P. & others • • • • Respondents 

  

    

Hon. Mr. K. Obayya, A.M. 

Hon. Mr. Maharad Din M.M. 

(:y Hon Mr. K. Obayya, A.M.) 

T e applicant who is an I.F.S. Officer of 1987 

Batch al otted to U.P.Cadre has approached this Tribunal 

with a p ayer for issue of mendamus directing the 

responde t No.1 to decide his representation dated 

21.3.92 lAnnexure A-3) by a reasoned order or to grant 

senior sale of pay to him from the date his juniors 

were cle red for the above scale. 

2. applicant has also moved the Misc. Application 

No. 1666 92 wherein he has prayed for restraining 

responde t No.1 from making any promotion in senior 

time scale ofpersons junior to the applicant. 

3. According to the applicant, after sanction and 

training 	he joined I.F.S. and was allotted to U.P. State 

Cadre in 1987. In the gradation list he was placed 

below on= Sri S. Rama Chandra Reddy and above Sri Y.S.K.V. 

Sheshu Ku ar. His Batch was given senior scale in the 

year 1991 and some of his juniors, namely Y.S.K.V.Sheshu 

Kumar, Sr' K. Thomas, Sri K. Praveen.  Rao and others were 

also give senior scale vide notification dated 12.12.91. 

Aggrieved by the denial of the senior scale, he made 

a representation to the respondents on 21.3.92(Annexure A3) 
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But that representation hasnot been disposed of and 

though t e respondents promoted: some more juniors 

but the can of the applicants was not considered. 

The grie ance$ of the applicant is that he has passed 

all the •epartmental tests and his services throughout 

have been atisfactory, and there was no departmental 

proceedi g or any other proceeding against him as such 

denial o senior scale was arbitrary and discriminatory. 

4. 	
Leoerrie 
'Counsel for the applicant, while arguing 

the case submitted that the applicant hasbeen denied 

arbitrar ly the senior scale to which he was entitled to 

on the b sis of his services and also the seniority 

and urge the direction may be given to the respondents 

to consi er and dispose off the representation ofthe 

applican dated 21.3.92 (Annexure A-3). We consider 

that the application can be disposed of at this stage 

with* s itable directions and accordingly we direct 

the respondents to consider and dispose of the represen-

tation o the applicant dated 21.3.92 (Annexure A-3) 

by a spe•king order within a period of 2 months from 

the date of receipt of this order. The application is 

disposed, as above. No order as to costs. 
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